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PER P.V.Subba Rao :

This appeal has been filed by the Revenue against the impugned
Order in-Original No.Kol/Cus/Airport/Admn./9/2011 dated 03.11.2011,
issued by Commissioner of Customs (Airport & Admn.), revoking the
suspension of the CHA Licence of the respondent, M/s Krishna Shipping
Agency. Itis the position of the Revenue that the order of revocation of
suspension issued by the Commissioner is not correct.

2. The Ld.Counsel for the respondent, submits that the present
appeal has become infractuous as subsequent to the suspension order
and its revocation, a show-cause notice has been issued and the CHA
Licence of the respondent has been revoked by the Revenue. Such
revocation of CHA Licence has been over-returned by this Tribunal by
Final Order No.FO/A/76045/2016 dated 15.09.2016. Following the

order of this Tribunal, the Customs House has restored the Licence of
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the respondent by the Customs House Broker Circular No.149/2016
dated 28.12.2016.

3. After hearing both sides and considering the above facts, we find
that since the final decision had already been taken by this Bench on
the revocation of licence, the present appeal challenging revocation of
suspension of the Customs House Broker Licence by the impugned order
is infructuous.

4, In the result, appeal filed by the Revenue is dismissed as
infructuous.

(Dictated and pronounced in the open court)

(P. K. Choudhary)
Member (Judicial)

(P.V.SUBBA RAO)
mm Member (Technical)



